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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE.

(Under Section 18(1) read with Section 14 and 15 of the National
Green Tribunal Act, 2010)

(ORIGINAL APPLICATION NO. 96 OF 2022)

In the Matter of

Sachin Mahdavrao Sonawane .....Appellant
Versus

J. M. Mhatre Infra Pvt. Ltd. And 4 Others  ...... Respondents.

REPLY AFFIDAVIT
ON BEHALF OF RESPONDENT NO. 1.

MOST RESPECTFULLY SHOWETH:

The Respondent No.1 is filing the present reply on the basis of the
documents served upon. The present reply is being filed only to
oppose the grant of any interim relief to the Applicant and the
Respondent No.1 reserves its right to file a detailed response as and

when necessary.

That the present reply is being filed through Mr. Jaydeep Shrikrishna
Bhosale, Sr. Highway Engineer, J.M. Mhatre Infra Pvt. Ltd. i.e.
Respondent No. 1, who 1s authorized and competent to file the same

on behalf of answering Respondent No. 1.

PRELIMINARY OBJECTIONS.
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A. That the Applicant has no Cause of Action to file the Present
Application under the provisions of National Green Tribunal
Act, 2010, because the answering Respondent No. 1 has duly
complied with the norms and rules for mining procedures will
following Rules given under Environment Protection Act,
1986 and various directions given below various permissions

issued by Government Authorities.

B. That the Rule of Law says that one who comes to Court must
come with Clean Hands, the same Rule has not been followed

in the Present Matter.

C. That the present Application is also liable to be dismissed on
the grounds that the Applicant has concealed the material fact
from this Hon’ble Tribunal, that prior to filling of the present
Application before this Hon’ble Tribunal, The Applicant
should have verified all circumstances in respect of cause of
action mentioned in this Application. Respondent No.l done
their task for one of the Authority of Central Government and
with the help of obtaining all documentary sanctions,
permissions, license of various Authorities of Government of
Maharashtra. Authority of Central Government i.e. National
Highway Authority of India as well as State and District
Government Authorities observed every movement of task of
Respondent No. 1, then as per Application filed by Applicant,
how Applicant alleged that Respondent No. 1 done illegal

Activities and which were without permissions.
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PARAWISE REPLY

1.  That para-1 and para-2 of the Application under the head
of “Brief Facts of the Case” needs no reply.

2. That para-3 of the Application, it is ‘Admitted’ that the
Tehsildar of Dhule on 03™ of January 2022 passed an order
and granted Temporary permissions of excavating 500 brass of
minor minerals from said Nakane Lake. But further
contentions mentioned in the said para Respondent No. 1 is
totally ‘Denied’ and the Applicant has leveled the baseless and
false allegations against the answering Respondent No. 1. It is
submitted that as per allegations made by Applicant in this
para i.e. Respondent No.1 is excavating uncontrolled and huge
quantity of sludge from Nakane Lake and premises, and they
are trying to decide with the help of laid down the logic that
there where presence of number of JCB and Dumper Trucks.
According to this there is no single Documentary Evidence
produced by Applicant, which shows that answering
Respondent No.l excavating uncontrolled and huge quantity

of sludge from Nakane Lake and premises.

D. That para-4 of the Application is totally ‘Denied’ by
answering Respondent No.l. There is nothing any resolution
passed by Government on dated 19" of November 2017 in
respect of subject mentioned in this para-4. Government of

Maharashtra published Resolution on dated 29" of November
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2017 for the very beneficial for Environment i.e. increasing
level of Water in the Earth and something used as per principle
“sustainable from waste” regarding the combination of water
conservation treatment for the soil / murum / stone required for
the Highway Development Program being implemented by the
Ministry of Road Transport and Highways of the Central
Government. Applicant alleged that answering Respondent
No.1 and Respondent No. 5 is being misused this Government
Resolution without providing any documentary Evidence
before this Hon’ble Tribunal. Respondent No. 1 and
Respondent No. 5 very well applied the principle of
“sustainable from waste”, so that save the money power, man
power as well as Environment. A copy of Government
Resolutions dated 29.11.2017 annexed herewith and

marked as Annexure R-1.

3. That para-5 is also related to Government Resolution
published dated 29" November 2017, this whole para in the
Application is again totally ‘Denied’ by the answering
Respondent No.l. The main functions of Irrigation
Departments that

1) to prepare Master Plans for development of the
different water sources i.e. River, Lake, Dam, etc., for the
optimum utilization of land and water resources.

1)  Operation, Maintenance, Improvements,
Rehabilitation and Water Management for medium and Major

Gravity, Drainage and Lift Irrigation Projects.
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Ill) Research in  Hydraulics, Hydrology, Soil
Mechanics, Engineering Geology, Geographic Information
System, Engineering Materials and Land Use as applied to
Water Resources Development Project.

1V) Construction of Drainage, flood protection and
salt water exclusion projects for the protection of cultivable
land to enable the cultivation of such lands with rainfall for
food crop production with minimized risk.

V)  Study and implement the strategic guidelines,
policy programs, legal framework, provisions and regulations
on the establishments, managements and development of
watersheds in order to promote and support the National
Agricultural production based on the directives and general
policy framework of the Party and Government.

VI) Research and apply appropriate science and
technology to ensure the availability of water for agriculture-
forestry production throughout the year while protecting the
environment.

VIl) Elaborate the strategic guidelines, policy
programs and policies of the Party Central Committee and the
Government into the action plans and projects, detail
provisions and laws governing irrigation drainage, flood

protection development activities throughout the country.

These above mentioned some functions, duties,
guidelines of Irrigation Department. The main ‘subject place’

of this Application is ““Nakane Lake”. Nakane Lake is situated
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at Gat No. 62/2 and as per records of Land Record Office,
Dhule the Ownership Right of this situated place 1. e. Gat No.
62/2 is with “Irrigation Department”, Dhule. Nakane lake is
one the Water Source of entire Dhule District and under fully
control of Irrigation Department. Irrigation Department is also
one of the main functioning Authority of Government. And if
any one Government Authority can obtain correspondence
with another Authority of same Government. As per concern
Government Resolution dated 29" of November 2017 is in
respect of development of National Highway, and according to
accepting principle “something sustainable from waste”,
removing sludge from the Nakane Lake, Sludge is important
for the National Highway Project, and removing sludge from
the Nakane Lake. Then How, Applicant said that the order
granting permission for removing sludge from the Nakane

Lake becomes ab initio illegal.

4. That para-6 of the Application, it is very well
‘Admitted’ that the main purpose of Government is that to
increasing the water storage capacity at Nakane Lake by
removing sludge. But further contentions mentioned in the
said para Respondent No.l is totally ‘Denied’ and the
Applicant has leveled the baseless and false allegations against
the all answering Respondents. As per concern answering
Respondent No. 1, ‘taking undue advantage of the said order’
nothing any documentary evidence produce by Applicant
which satisfied to this Hon’ble Tribunal and clear that how

Respondent No.l taking undue advantage of the said order.
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Application alleged not only Respondent No. 1 but also make
allegations on Respondent No. 2 to 5, which are one of the
best authorities of Government, which are doing development
and save the Environment. And how they are constantly
neglect their duties, if these above authorities neglect their
duties, they are not providing any sanctions, permits, license to

this development project.

. That para-7 of the Application, answering Respondent No. 1 is
totally ‘Denied’. Applicant try to show and satisfied this
Hon’ble Tribunal that answering Respondent No. 1 and
Respondent No.5 illegally Removed and Transport Murum
with the help of Google Earth Images. In respect of this kind
of images how clear the circumstantial facts and show that
Respondent No.1 done their business will all illegal Activities.
As concern Transporting of Murum for the development of
National Highway Project, Permit issued by Upper Tehsil
Office to Respondent No.l in respect of Mining and
Transportation. And Respondent No. 1 very obediently follow

the terms and conditions which given in the Permit.

5.  That para-8 of the Application, answering Respondent
No. 1 is totally ‘Denied’. As concern the point of ‘Royalty’
and as concern the only Respondent No. 1 paid Royalty in the
nature of ‘fee’ to the Government various time and which is
Legal. As per provision of the Mumbai Minor Mineral Act,
1957 and Maharashtra Land Revenue Act, 1966 On dated 1%
of August 2022 Royalty fee for the Murum is Rs. 600/- per
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Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and Application Fee is
Rs. 500/- as well as the Rent of the Space is Rs. 100/- i.e. in
total amount of Rs.3,30,600/- has been paid through Grass
Challan. This is one of the example of Royalty Fee which is
paid to Government with the help of Legal Process. Then
Applicant should seriously think about this by way of
misguide to Hon’ble Tribunal to make allegations on
Respondents in respect of Royalty on the answering
Respondent No. 1 together all other Respondents which are
Government Authorities. Then how Applicant said that

Respondent committed Crime. Detail information given below

in the Chart.
Sr. Permit No. Issue Date Deposited
No. Amount
1 | No./Mi.Min/Permit/Off. | 26.11.2021 3,68,860/-
331/2021

2 | No./Mi.Min/Permit/Off. | 13.12.2021 3,68,860/-
355/2021

3 | No./Mi.Min/Permit/Off. | 03.01.2022 3,68,860/-
370/2021

4 | No./Mi.Min/Permit/Off. | 24.02.2022 3,68,860/-
43/2022

5 | No./Mi.Min/Permit/Off. | 10.03.2022 3,68,860/-
58/2022

6 | No./Mi.Min/Permit/Off. | 24.03.2022 3,68,860/-
60/2022
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7 | No./Mi.Min/Permit/Off. | 05.04.2022 3,68,860/-
76/2022

8 | No./Mi1.Min/Permit/Off. | 13.04.2022 3,68,860/-
82/2022

9 | No./Mi.Min/Permit/Off. | 27.04.2022 3,68,860/-
88/2022

10 | No./Mi.Min/Permit/Off. | 09.05.2022 3,68,860/-
92/2022

11 | No./Mi.Min/Permit/Off. | 20.05.2022 3,68,860/-
100/2022

12 | No./Mi.Min/Permit/Off. | 27.05.2022 3,68,860/-
108/2022

13 | No./Mi.Min/Permit/Off. | 01.06.2022 3,68,860/-
111/2022

14 | No./Mi.Min/Permit/Off. | 10.06.2022 3,68,860/-
113/2022

15 | No./Mi.Min/Permit/Off. | 21.07.2022 3,68,860/-
126/2022

16 | No./Mi.Min/Permit/Off. | 02.08.2022 3,68,860/-
933/2022

Total Amount:- 59,01,760/-

6.  That, again Applicant has made an allegation in respect
of Government Resolution published on Dated 29" of
November 2017 in para-9 & 10. The contention of the
Applicant is that “it is binding on the Respondent No. 1 to do



88

excavation within the demarcated area only”. It is ‘Admitted’
by answering Respondent No. 1. But as usual answering
Respondent No. 1 totally ‘Denied’ that if any excavation done
outside the demarcated area, the authorities are eligible for
imposing fine on Respondent No. 1. This denial in respect of
Respondent No. 1 acquainted this fact and assured to this
Hon’ble Tribunal excavation not done outside the demarcated

area not in past and not in Future.

7.  That para-11 of this Application, answering Respondent
No.1 totally ‘Admitted’ and agreed that various migrated
birds and people in Dhule City come to this area for research
on birds, and it should be maintained forever. One of the point
contended that the period of Migration of Birds is so short in
this area and the answering Respondent No. 1 with all
Respondents i.e. Government Authorities always take care
about not to destroyed biodiversity but upside down all
Respondent always tried to Reform the Biodiversity and due to
this project we assured that nothing any harm reached to

Migrated Birds.

8.  That para-12 of this Application, answering Respondent
No. 1 totally ‘Denied’ the objections raised by Applicant
before SDO, Dhule.

9. That para-13 & 14 of this Application, answering
Respondent No. 1 totally ‘Denied’ the colourful allegations

are concern with Respondent No. 3 and Respondent No. 4. But
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still therefore answering Respondent No.l have fully

knowledge in respect of Reformation of Birds.

10. That para-15 of this Application, answering Respondent
No. 1 totally ‘Denied’ All major Highway Projects costing
more than 5 Crore require Clearance by the MOE&F, such a
clearance is given subject to the implementation of stipulated
safeguards and conditions. Every fresh grant of mining lease in
respect of Major Minerals with a mining lease area exceeding
5.0 Hectares of Land and for their extensions and
modernization has to obtain site Clearance and Environmental
Clearance from the MOE&F. But in this case as per lease deed
made between Respondent No. 1 and Respondent No. 2, as per
concern mining this is Minor Mineral Not Major Minerals
with a mining lease area and not exceeding 5.0 Hectares of
Land. As well as this is a temporary contract between
Respondent No. 1 and Respondent No. 5. So far as chart given
below para-7 of this reply clearly shows that every time
Government Authorities provides Permits and Transportation
Licence for the very short period of 10 to 20 days only as per
their requirements. And as per amended EIA Notification
exempted for obtaining Environment Clearance Certificate
from National Highway Project. Hence Environment
Clearance Certificate, Pre-Feasibility Report not required as
per this concerned. The Applicant has not challenged a single
temporary permit received by the Respondent No.l. The

Respondent No.l thus applied under the provisions of
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Maharashtra Minor Mineral Rules, 2013 seeking permission

for excavating the minor minerals under Rule 59.

11. That para-16 of this Application, answering Respondent
No. 1 totally ‘Denied’. The answering Respondent No. 1
follow all Rules and Regulations laid down by MPCB
guidelines. All Permits, grants, licence, etc. are the most
valuable evidence, which shows that Respondent No. 1 follow
all Rules and Regulation of every Law. As per concern
Directives issued by Hon’ble Supreme Court of India
answering Respondent No. 1 with all Respondents i.e.

Government Authorities follow it properly.

12. That for the reasons mentioned above and those to be
urged at the time of arguments, it is submitted that the
Applicant is not entitled to any of the grounds of relief claimed

by the Applicant in para-1 to para-16 of this Application.

13. That para of Limitation is legal and need no reply.
14. Documents Submitted which relied by Respondent witch

given below

Annexure “R-1”
True and correct copy of Government Resolution of

1 State of Maharashtra in respect of Conservation
Treatment.
Annexure “R-2”
True and correct copy of letter issued by Project
) Director of National Highways Authority of India to

The Mining Officer, District Dhule in respect of
permission for extraction of Murum from Nakane
Percolation Tank.
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Annexure “R-3”

True and correct copy of letter issued by Dhule
3 Irrigation Department to Upper District Collector,
Minor Mineral Branch, Dhule in respect of grant
Provisional License for mining or transportation.
Annexure “R-4”

True and correct copy of Letter issued by Irrigation

4 Department to Respondent No. 1 in respect of
Directions.
Annexure “R-5”

5 True and correct copy of all Permits issued by

UpperTehsil Office to Respondent No. 1 in
respect ofMining and Transportation.

Annexure “R-6"(colly)

6 True and correct copy of Letter issued by Upper Tehsil
Office to Upper Collector in respect of tansportation.

REPLY TO INTERIM PRAYER WITH COUNTER PRAYER.

That On dated 10" of November 2022, this Hon’ble Tribunal
passed an order below this Application and constitute a Joint
Committee comprising of Three members as District Collector,
District Mining Officer and Chief Conservator of Forests, Dhule.
And issue directions to this constituted Committee to file Report
relating to mentioned allegations in this Application. On dated 02"
of December 2022 this constituted Committee submit an Interim
Report against the order passed by this Hon’ble Tribunal.

That, as per interim report of the constituted Committee
present factual position of this project temporarily stopped due to
Nakane Lack is filled with water to its full capacity due to heavy

rains and water entered in surroundings areas near the Lake, so
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excavations are not possible on the surface of the lake or demarcated
area.

In view of the above submissions and those to be urged at the
time of arguments, the applicant is not entitled to any kind of interim
relief sought by him in the Interim Prayer of this Application. As
such it 1s therefore prayed that the Present Interim Prayer is
misconceived, devoid of any merits, not based on true facts and it is

false and frivolous, the same be REJECTED.

REPLY TO FINAL PRAYER WITH COUNTER PRAYER.

That Hon’ble Supreme Court says that and Government Policy
also clear that ‘no one stand the way on development projects by any
way’. Answering Respondents not done any illegal activities, ready
to all related and available documents to produce before this Hon’ble
Tribunal when require, nothing any damages happened in this
subject place, etc. In view of the above whole submissions and
those to be urged at the time of arguments, the Applicant is not
entitled to any kind of relief sought by him in the Final Prayer of this
Application. As such it is therefore prayed that the Present Final
Prayer is misconceived, devoid of any merits, not based on true facts
and 1t 1s false and frivolous, the same liable to be DISMISSED with

exemplary costs.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT NO. 1
AS IS DUTY BOUND, SHALL EVER PRAY
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Respondent No.1

THROUGH

(MR. SUDHIRCHANDRA P. PATIL)
ADV. FOR THE RESPONDENT No. 1
Office No. 111, 1%t Flr, Parmar Trade Centre,
Sadhu Vaswani Chowk, Camp Pune-411001
Mail. -sudhirpatil285@egmail.com

Filed on: 20.12.2022
Place: Pune. Maharashtra



BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION No.96 of 2022(WZB)

IN THE MATTER OF:
Sachin MADHAVRAO SONAWANE ..APPLICANT

J.M.MHATRE INFRA.PVT.LTD & ORS.

I, Jaydeep S. Bhosale S/o S.Bhosale aged abbu Z 37 s,mears the«‘
Authorized Representative of Respondent No.1 Comaﬂy*haym‘é/

VERSUS

? —
?

...RES /QNDE‘
/ ‘.! % 4§
AFFIDAVIT l ««__ L T

its registered office at Market Yard, Plot No0.492, Sahakar Nagar,

Panvel-410206. do hereby state affirmation as under:

1)

2)

3)

That, I am the authorized representative of the Respondent
No.1 Company above mentioned and am authorized to
swear this affidavit vide Authority letter dated 13.12.2022
issued in my favour and as such I am acquainted and well
conversant with the facts and circumstances of the this case

and competent to swear this affidavit.

That I have read and understood the accompanying Reply
Affidavit in Original Application which has been drafted on
my instructions. I say that the facts stated therein are true

to my knowledge.

That the Annexures Al to A are true and correct copies of

their respective originals.

94
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e
Joydecr. & Rhosele,
RESPONDENT NO.1

VERIFICATION:

Verified that the contents of para 1 to 3 of my above affidavit are

true to my knowledge, no part of it is false and nothing material
has been concealed therefrom.

“JO4dec. 2 -Bhogade
Place:- PUNE RESPONDENT NO.1

NOTED & REGISTERED AT
SERIAL NUféﬁEﬁ:ﬂﬂdﬂV‘

2 0 DEC 2022

- - \ MAHENDHA PARSATI KAMBLE
— r.fim?*-"v"::"#mm NOTARY, GOVT. OF INDIA
oy ki PUNE CITY (MAHARASHTRA)

d REGD. No.10369
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Translated copy of Annexure R-1 101

Government Decision No. Miscellaneous - 2016/Case No. 227/ Water -1

Regarding the combination of water
conservation treatment for the soil/
murum/stone required for the highway
development program being implemented by
the Ministry of Road Transport and

Highways of the Union Government....

Government of Maharashtra
Department of Soil and Water Conservation
Government Decision No: Miscellaneous-2016/ Case No.227/Water-1
Mantralaya, Mumbai 400032.
Dated : 29 November, 2017

Reference :- 1) Letter dated 27th April, 2016 from the Ministry of Roads

and Transport Highways, Central Government.

2) Union Ministry of Roads and Transport Highways letter
no. RW/NH-34066/09/2017-S&R (B) dated 31* August,
2017

Preamble :-

The highway development program is being implemented in the entire country
through the Ministry of Road Transport and Highways of the Central
Government and for that a large aMOUnt of soil/murum/stone is being required
for filling. For this, to meet the requirement of soil /murum /stone which is
continuously required, at present the concerned contractors are providing
soil/murum/stone from the farmers or by following the provisions contained in

the Minor Mineral Rules of the State Government. It has been informed through
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the reference letter from the Central Government to verify the possibility of the
said soil/murum/stone being available or how to coordinate with the water
conservation works being done by the government. Also instructions have been
received from the Central Government vide letter dated 31 August 2017
regarding taking action accordingly. As the scarcity situation has arisen in many
parts of the country, water conservation treatment like dams, farm ponds are
being taken all over the country. It has therefore been pointed out that the soil

availability can easily be combined with water conservation treatment.
Government Decision:-

An ambitious program called Jalyukta Shivar Abhiyan is being implemented in
the state from 2015-16 to take permanent measures against the water scarcity
situation. Under this program, 5000 villages are selected every year to relieve
the shortage, and water conservation/soil conservation treatment is being done
in these villages. Also, the work of deepening/widening of the rivulet, removal
of silt from the rivulet has also been undertaken on a large scale. Similarly,
since 2015-16, the program "Magel Tyala Shet-tale" (“The one who Ask will
get a farm Pond”) is also being implemented in the state on a large scale. All
these works are being done from the funds provided by the government. While
implementing all these treatments, these works under the jurisdiction of
concerned farmers or panchayat raj institutions and other concerned authorities
(new digging of farm ponds or removal of silt from them, deepening/widening
of rivulets, removal of silt from rivulets/storage ponds/percolation ponds etc.)
of Central Government Road Transport and as per the instructions in the letter
dated 31" August 2017 of the Ministry of Highways, the government is

approving the proposal to combine it with the highway development
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programme. For this the following procedure should be followed and

implemented accordingly.

1. Regarding water conservation works such as excavation of new
farm Ponds or removal of silt from it, deepening/widening of
rivulets, removal of silt from rivulets/storage ponds/percolation
ponds etc. to be undertaken in the concerned district, the concerned
department shall carry out a survey and determine the depth of
excavation and dimensions of excavation as the case may be and
the village concerned / Gat number wise list should be kept

available in the collector office.

2. The Executive Engineer of the National Highways Authority
(NHAI)/ National Highways and Infrastructure Development
Corporation (NHIDCL)/ Public Works Department shall consult
with the contractors involved in the highway development, from
the list of the District Collector Office and such water conservancy
works as are close to the highway project site or cost-effective. The
sites should be selected and the proposal should be submitted to the
concerned District Collector along with the quantity of Minor
minerals to be mined free of cost. Also, the Collector should
provide necessary cooperation at Gram Panchayat level in respect
of the places selected by the authority. Also they should be granted
the necessary permits and take action to coordinate them properly

with the respective Panchayats.

3. After receipt of proposal from National Highways Authority
(NHAI)/ National Highways and Infrastructure Development
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Corporation (NHIDCL)/ Public Works Department, the District
Collector shall excavate up to a specified depth from the sites of
water conservation works selected as above and only the specified
quantity of soil/silt/mud. Permission to remove stone should be
given to National Highway Authority. It should be clarified that if
sand is available during excavation in the said process, sand cannot

be mined.

4. As per the permission order received from the District Collector,
the enforcement mechanism related to the water conservation work
should enter into MOU with Government Decision No.
Miscellaneous - 2016/Case No. 227/ Water -1 the concerned
farmers as well as National Highways Authority (NHAI)/ National
Highways and Infrastructure = Development  Corporation
(NHIDCL)/ Public Works Department and take action for proper

coordination of all concerned.

5. As per the MOU with National Highways Authority (NHAI)/
National Highways and Infrastructure Development Corporation
(NHIDCL)/ Public Works Department mainly, excavation of new
farm Pond or de-silting of existing farm Ponds, deepening /
widening of rivulets, rivulets / storage ponds/ the concerned system
will remain responsible for the completion of the permitted works
regarding water conservation works like desilting of the
percolation ponds. The said water conservation work will be done
by the contractor working on the concerned national highway at his

own expense and the transportation of Minor minerals (soil,



105

Government Decision No. Miscellaneous - 2016/Case No. 227/ Water -1

murum, stone) coming out of the excavation to the highway project
site will be done entirely at his own expense. The said minor
mineral (soil, murum, stone) shall be used only for the highway
work approved by them and such minor mineral shall not be sold
or used for any other purpose. If there is no access road from the
excavation site to the project site, the responsibility of constructing
such an access road will remain with the contractor, the prevailing
rules of the government regarding excavation as well as traffic

shall be complied with, such conditions should be included.

6. The implementation mechanism regarding water conservation
work and the area should be measured and demarcated in the
presence of the Regional Revenue Officer. The contractor shall be
obliged to excavate within the demarcated area. Excavation outside
the demarcated area will make the contractor liable to penalty

action.

7. As the said minor mineral will be provided free of charge for the
work of the National Highway, no transport permit from the
Revenue Department shall be required for transportation of this
minor mineral. However, in order to verify that this minor mineral
is being transported for the said road work, traffic permits for the
same will be issued by the relevant executive body i.e. National
Highways  Authority (NHAI)/ National Highways and
Infrastructure Development Corporation (NHIDCL)/ Public Works
Department. Such transport Permit should include the place of

minor mineral excavation, place where minor mineral is used
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(chainage of national highway), name of the concerned contractor,
name, quantity, date and time of minor mineral to be transported.
While transporting the minor mineral, the original transport Permit
should be kept with the vehicles and after unloading the minor
mineral at the place of use, the said transport Permit should be
seized and cancelled by the concerned executive engineer. The
Permits issued by the enforcement mechanism should be deposited

in the District collector's office.

8. After the completion of water conservation works, the relevant
revenue system should carry out excavation calculations before the
National Highways Authority (NHAI)/ National Highways and
Infrastructure Development Corporation (NHIDCL)/ Public Works
Department representatives, concerned farmers, representatives of
enforcement agencies. If it is found that the excavation is deeper
than the sanctioned depth and in excess of the approval, the action
of the contractor shall be brought to the notice of the concerned
field engineers of the National Highways Authority (NHAI)/
National Highways and Infrastructure Development Corporation
(NHIDCL)/ Public Works Department in writing, for additional
minor mining the concerned contractor should be informed
immediately about depositing the amount of increased ownership
due to usage to the government within 30 days. As a special case, if
the concerned contractor deposits the amount of royalty for
additional mining/use of Minor mineral within 30 days, penalty
action should not be taken against him under Section 48 (7) of the

Maharashtra Land Revenue Code, 1966. However, if the concerned
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contractor does not deposit the amount due to the government
within 30 days for the additional mining/use of the Minor mineral,
the concerned contractor will be liable to penalty action as per the

rules and policy of the government.

9. Utilization certificate regarding quantity of Minor mineral used for
highway work from water conservation works should be obtained
from concerned Executive Engineer of National Highways
Authority (NHAI)/ National Highways and Infrastructure
Development Corporation (NHIDCL)/ Public Works Department.

10.  The procedure prescribed as per this Government Decision should
also be applied for the work of Nagpur-Mumbai Samruddhi
Highway.

2. Further action should be taken regarding the works of National
Highway Nagpur-Mumbai Samruddhi Highway by National
Highway Authority (NHAI)/ National Highways and Infrastructure
Development Corporation (NHIDCL/ Public Works Department)

as per the instructions issued under this Government Decision.

3. This Government Decision vide Revenue and Forest Department
Informal Reference No.19 Kha. dated 3/01/2017, Planning
Department Informal Reference No.124/1434 dated 20/05/2017
and Finance Department Informal Reference
No.318/2017/Expenditure- 15 dated. 22/06/2017 is being issued

with the consent of those departments.
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4. The said government decision has been made available on the
website of Maharashtra government www.maharashtra.gov.in and
its reference number is 201711301129564026. This order is being
digitally signed and issued.

By the name and as per the order of the Governor of
Maharashtra.
igitally signee by Eknath Raj I
E kn ath Rah aram g;\%:lt:/ I\T, Sféiiaifnﬁi Oiﬁ;i:;iﬁxj §u=Rura1
Development And Water Conservation Department,
DaW ale postal Code = 4C0032, st= Maharashtra.
2.5.4.20=499dc14df91587
fefle20a2ee9e560dd0777e49ff6cfc838362fdbb58¢58¢e7b,
cn=Eknath Rajaram Dawale
date : 2017.11.30 11:33:11 + 0530
(Eknath Dawale)
Secretary, Government of Maharashtra
Copy to,

1) Hon. Secretary to the Governor, Raj Bhavan, Malabar Hill,
Mumbai

2)  Hon. Principal Secretary to Chief Minister, Ministry, Mumbai.

3) Hon. Special Executive Officer to the Minister, (Revenue),
Ministry, Mumbai,

4)  Hon. Private Secretary to  Minister,(Soil &  Water
Conservation),Ministry, Mumbai,

5)  Hon. Private Secretary to Minister of State, (Revenue), Ministry,
Mumbai,

6) Hon. Private Secretary to Minister of State, (Water

Resources/Water Conservation), Ministry, Mumbai.
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7)

8)

9)

10)
11)

12)
13)

14)

15)

16)

17)
18)

19)

20)
21)

All Hon. Minister /Hon. Private Secretary to Minister of State,
Mantralaya, Mumbai.

Hon. Leader of Opposition, Legislative Assembly /Legislative
Council, Maharashtra Legislature Secretariat, Mumbai.

All Honorable Members of Legislative Assembly, Members of
Legislative Council and Members of Parliament,

National Highways Authority (NHAI)

National Highways and Infrastructure Development Corporation
(NHIDCL)

Public Works Department

Upper Chief Secretary (Agriculture), Department of Agriculture
and Padum, Ministry, Mumbai.

Upper Chief Secretary (Relief and Rehabilitation), Department of
Revenue and Forests, Ministry, Mumbai.

Principal Secretary (Revenue), Department of Revenue and
Forests, Ministry, Mumbai

Commissioner (Agriculture), Commissionerate of Agriculture,
Pune-411001.

All Divisional Commissioners,

Director (Soil Conservation), Commissionerate of Agriculture,
Pune-411001.

Secretary (Water Conservation) Department of Rural Development
and Water Conservation, Ministry, Mumbai

Chief Engineer, Minor Irrigation (Water Conservation), Pune.
Principal Chief Conservator of Forests and Director General,

Social Forestry, Maharashtra State, Pune.
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22) Director, Maharashtra Remote Survey and Development Agency,
Pune.

23) Director, Ground Water and Survey and Development Authority,
Pune.

24) Chief Executive Officer, Vasundhara Watershed Development
System, Pune.

25) Upper Chief Executive Officer, Vasundhara Watershed
Development System, Pune.

26)  All Ministerial Departments, Ministry, Mumbai.

27) Jal-1 Nivad Nasti.

10



111
Annexure - R-2

(5% aRaet sii v sarer, e wvar) %/ : dhlle@nhai.org
TR Brafry s, e : piudhule@gmail.com

; , _ y
National Highways Authority of India [ /%2775 o

Mini E-mail  :dhule@nhal.o
(Prlg.su-yto: Road Tl‘ansport‘& H!Qhwaya. Govt. of India) : pludhule@gmdil.com
Jéct Implementation Unit - Dhule

Mangal Bunglow, Plot No.14, 15, 16 Mansara

ar, Near Circuit House, Sakri Road, Dhule - 424002

e

No. NHAI/PIU-Dhule /NH-6/ ]MM-Royalty /2020-2]
To, J

The Mining Officer, w / 2 ) 20 gy 0 {

Distt. Collector Officer, f
Dhule, ‘

Dist. Dhule.

VTR ]| -
|

s T e
e F\\_{”%J‘été‘fs. 1.2021
’b < ]

£ jefiy afy Remiwd
Sub:- Balance work of 4 laning from Fagne to Maharashtra / Gujarat Border section of NH-6
1.e. Km. 510.000 to Km. 650.794 in the state of Maharashtra ~ Permission for extraction
of Murum from Nakane Percolation Tank Village-Chitod, Tal & Dist. Dhule. - Reg.

Ref:- Letter received from Contractor, M/s. J. M. Mhatre Infra Pvt. Ltd. vide
No.JMMIPL/NHAI/Fag-Mah-Guj Bor/NH-6/2020-21/106, dated 31.12.2020.

Sir,

With reference to above subject, it is to inform you that the Contract Agreement for
the balance work of 4-laning from Km. 510.000 to Km. 650.794 from Fagne to
Maharashtra/Gujrat border section of NH-6 has been signed on 29.06.2020 between National
Highway Authority of India (NHAI) and M/s. ]. M. Mhatre Infra Pvt. Ltd. Panvel for Subject

work. The date of commencement of work has been fixed as 18.09.2020. Accordingly, as per
the Contract Agreement, the balance work of 4-laning has been commenced at site.

In this regard, please find enclosed herewith the copy of letter received from
Contractor, M/s. J. M. Mhatre Infra Pvt. Ltd. vide dtd. 31.12.2020, wherein, permission
extraction of Murum from Nakane Percolation Tank Village-Chitod, Tal & Dist. Dhule.

In this regard, it is requested to take necessary action in this matter please.
Thanking you, Yours faithfully,
Encl:- As above

(Arvidd Ka )\ \\'Ll
GM (T) & Project Director

Copy to:- i) The Tahsildar, Dhule: for kind information and further necessary action ple PIU-Dhule
ii)The Distt. Collector, Dhule : for kind information and further necesg Pﬁ ase,
iif)M/s. ].M. Mhatre Infra Pvt. Ltd. Surat Bypass Road, Dhule : for mnmgr;gﬁ IeasT
On please,

& [

SHAATMALA

: i
ararferd ¢ 9.4 O &, WX - Q0 W, 7§ el - 11 00757y . 91-11.
c:‘;::ofﬁce : No.G 5 & 6, Sector - 10,Dwarka, New Delhj - 110 075.7e, 25074100!25074200 i'ﬂm?f !

: 91_11_ € - 0075 Www.n
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Dhule Irrigation Department, Dhule.
"Sinchan Bhawan", Sakri Road, Dhule - 424001
Phone - 02562- 276596, Fax — 276596
Email :-diddhule@rediffmail.com /ccdid_dhule@wrd.maharashtra.gov.in

Outward No./ Govt.-4 / 974 / Year-2020

Dhule Irrigation Department, Dhule
Date — 25/2/21

To,
Hon'ble Upper District Collector

Minor Mineral Branch
Collector's Office, Dhule.
Attention - District Mining Officer, Dhule..

Subject :- Regarding grant of provisional license for
mining / transportation of sub minerals like
silt/soil required for work of four-lane road
from Phagane to Maharashtra Gujarat
border along with combining water
conservation treatments.

Reference :- 1) Government of Maharashtra, Department
of Soil and Water Conservation,
Government Decision No. Miscellaneous —
2016/ Case No. 227 / Water-1 Dated 29-
11-2017.
2) Letter No. SM /Off. Div/ 36 dated 29-01-
2021 of Collector's Office, Dhule (Sub-
Mineral Branch)
3) Letter No. 155 dated 16-02-2021 of Sub

Divisional Officer, Irrigation Sub Division

No. 1, Dhule.
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Requisition for soil / murum for road improvement work has been

made vide reference letter No. 2.

As per Government Decision, Reference No. 1, it is ordered to
combine water conservation treatment for soil, murum and pebbles
required for road improvement work. 40000 Brass of soil and murum
material has been requisitioned from Nakane Lake, Small Irrigation

Scheme in Dhule Taluka for road work under Reference Letter No. 2.

According to the report submitted by the sub-department under
reference letter no. 3, it is informed that, this department has no objection
to excavate only 10000 Brass of soil and murum material from submerged
area of Nakane lake, Small Irrigation Scheme in Dhule Taluka under the
jurisdiction of this department, as per the direction of Government
decision. Due to the said excavation, the existing lake will be deepened
and the water storage will increase on a large scale and the ground water
level will also increase, thus it will help in refilling the wells of the farmers

in the area.

As the current status of Nakane Lake, Small Irrigation Scheme in
Dhule Taluka, 64.67 percent water storage is available, permission is being
granted from the submerged area of the existing project subject to the

following terms and conditions.

1)  Before excavation of sub minerals from the submerged area of
Small Irrigation Scheme Nakane Project in Dhule Taluka,
Company Representative should conduct a joint inspection
along with Sub-Division Field Engineer and plan the area to be

excavated.



2)

3)

4)

S)

6)

7)
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While planning the said excavation, from the main wall of the
dam as mentioned in the Water Resources Department,
Government Circular No. Miscellaneous -2012 / (Case No. 20
/2012) / (Revenue) dated 08-03-2018, no permanent
excavation shall be made more than 1 meter from the ground
level up to a distance of 200 m from the main wall of the dam

or 10 times the height of the dam, whichever is greater.

The procedure mentioned in point no.7 in the Order of
Government Decision No. Miscellaneous -2016 Case No.
227 |/ Water-1 dated 29-11-2017, of Government of
Maharashtra Department of Soil and Water Conservation,

should be followed.

Revenue and concerned authorities will remain fully

responsible for ownership charges of minor minerals.

It shall be mandatory for the concerned contractor to follow

the instructions of the field engineer working at the place.

According to the government decision, maximum deepening
of the submerged area will be mandatory, or deepening should
be carried out until hard rock is encountered, subject to the

prevailing conditions whichever is earlier.

The contractor shall be bounded to follow the instructions

received from time to time by the Government.
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8)  While deepening of the submerged area of the said project, the
contractor shall ensure that there is no risk of loss of life in

future.

Subject to the above terms and conditions, excavation of soil and murum,

necessary for road improvement works, is being permitted.

Sd/-
(D. B. Behere)
Executive Engineer,

Dhule Irrigation Department, Dhule

Copy - Humble submittion to Hon'ble Superintending Engineer and
Administrator, Benefit Area Development Authority, Jalgaon,
for information.

Copy - Forwarded to Sub Divisional Officer, Revenue, Dhule for
information.

Copy - Forwarded to Sub-Divisional Officer, Irrigation Sub-Division
No.1, Dhule for information and further action.

The work should be undertaken by following the conditions

mentioned in the above letter.
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Translated copy of Annexure -R-4

1 Irrigation Sub-Division No. 1, Dhule
Nationa
Logo emblem | "[rrigation Bhavan", Sakri Road, Dhule — 424001

Phone No.- 02562-279156. Fax No. — 276596
Email :- didsubdnnol@gmail.com

Outward No. / I.S.D.No.1.Dhule/1/2022 Date :- 10/1/2022

To,

Hon'ble General Manager

J. M. Mhatre, Infra Pvt. Ltd.

Dhule
Subject .- Regarding mining of minor minerals from
submerged area of Nakane Small Irrigation
(Phagane to Maharashtra Gujarat Border).
Reference :- Letter from Executive Engineer Dhule Irrigation

Department Dhule Letter O/w. No./Govt.-
4/974/Year 2021 dated 25/02/2021

As per the reference mentioned above, you were granted permission for
Minor mineral excavation work of Nakane Small Irrigation Lake from
Phagane to Maharashtra Gujarat Border National Highway. However, as per
the terms and conditions of reference No. 1, clear guidance has been given
regarding the excavation, and it was informed regarding following the

instructions to the actual field officers and employees. However, the ongoing
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excavation Dt. 10/01/2022 appears to have been carried out outside the area
planned by the field officer and however, today on Dt. 10/01/2022, you are
been informed about it. However, in this case, you should immediately stop
the excavation outside the planned area and ensure that such a mistake does

not happen in the future.

Sd/-
Assistant Engineer Grade - 2

Irrigation Branch No. - 1 Dhule

Copy :- Humbly submitted to Deputy Project Director NHAI Dhule.
Copy :- Humbly submitted to Assistant Engineer Grade-1 Irrigation Sub

Division No.1 Dhule, for information.
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TRANSLATED COPY OF ANNEXURE R-5-1

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 331/2021 Date :- 26/11/2021

Read 1 1.

Applicant:-

Application dated 18/11/2021 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 24/11/2021

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 18/11/2021.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 24/11/2021 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 24/11/2021. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 24/11/2021. and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 24/11/2021. to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 27/11/2021 to 04/12/2021
(8 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 125 6201 6250 5 (Total Receipts 100,
Receipt Book 5
2 126 6251 6300 5 Brass )
In total of 500 brass,
Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 355/2021 Date :- 13/12/2021

Read 1 1.

Applicant:-

Application dated 06/12/2021 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 08/12/2021

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 06/12/2021.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 08/12/2021 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 08/12/2021. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 08/12/2021. and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 08/12/2021. to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 14/12/2021 to 22/12/2021
(8 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.



139

15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 127 6301 6350 5 (Total Receipts 100,
Receipt Book 5
2 128 6351 6400 5 Brass )
In total of 500 brass,
Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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CHALLAN
MTR Form Number-6
dGRN  MHO009861924202122E | BARCODE I IIELI TR WU ITNERNRIRUMIMINN | Date 08/12/2021-17:34:32) Form D

Department  Revenue Department

Payer Details

Mineral Concession.Fees, Rates And Royalties

Type of Payment Receipts from Minor Mineral Rules in Rural Area

TAX 1D / TAN (If Any) | 13031

PAN No.(If Applicable) | AACCJ295SL

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED

Location DHULE . -

Year 2021-2022 One Time Flat/Block No. SAHKAR NAGAR PANVEL V
Account Head Details " Amount In Rs. | Premises/Building

0853013901 Fees and Royalties 330600.00 | Road/Street

Area/Locality Dhule

Town/City/District

PIN

Remarks (If Any)

0 2216Morane ‘F.’L‘Gui No. 62/1 Nakane Talav SOO!

Brass Murum Royalty

Amount In | Three Lakh Thirty Thousand Six Hundred Rupees Only
Total © 3,30,600.00 | Words
Payment Details 5 BANK OF BARODA ' . FOR USE IN RECEIVING BANK
\/‘ Cheque-DD Details Bank CIN | Ref. No. 02003942021120801210] 1265196111
Cheque}DD No. Bank Date |RBI Date |08/12/2021-17:35:56 Not Verified with-RB}

Name of Bank

Bank-Branch BANK OF BARODA

Name of Branch

Scroll No..; Date Not Verified with Scroll

Department ID : 22106

Page 1/1

Mobile No. 9730005555

L4

Print Date 08-12-2021 05:40:24
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https:/imahakhanij,mahara shira.gov.in/Payment

- Billing Email

€

e

Payment Successful

Your Payment has been processed! Details of transactions are included below

. Transaction Date :

Billing Name :

Billing Address :

Billing City :

Billing State :
Billing Zip :

Billing Country :

Billing Contact No. :

2021/08/12 05:45 PM .

J M MAHATRE INFRA PTIVATE
LIMITED

SAHKAR NAGAR PANVEL

Dhule

Maharashtra

425404

India
9730005555

: mmrprqjectsdhule@gmail.cpm

Demand No. :

Transaction No. :

Bank reference No. -

Order Status :

Payment Mode :

Currency :

Amount :

142

Response. aspx

DN/12216/1
110354249138
1282146633
Success

Net Banking

INR

38260.00

harashtra.gov.in/P

Response.aspx

1
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TRANSLATED COPY OF ANNEXURE R-5-3

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 370/2021 Date :- 03/01/2022

Read 1 1.

Applicant:-

Application dated 20/12/2021 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 27/12/2021

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 20/12/2021.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway



147

No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 27/12/2021 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 27/12/2021. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 27/12/2021. and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 27/12/2021. to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.



10.

11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 04/01/2022 to 11/01/2022
(8 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 101 5001 5050 (Total Receipts 100,
Receipt Book 3
Brass )
In total of 300 brass,
5 02 5051 5100 3 (Total Receipts 50,
Receipt Book 4
Brass )
In total of 200 brass,
3 112 5551 5600 4 Total 500 brass,
Seal of Sd/-
e (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.
2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.




£ CHALLAN

MTR Form Number-6
GRN  MH010727139202122E [BARcODE I IINHIPENITHBHDEINENMINNIENT | Date 27/12/2021-15:31:16 | Form ID
Department  Revenue Department Payer Details

Mineral Concession Fees, Rates And Royalties

Type of Payment Receipts from Minor Mineral Rules in Rural Area

TAXID ' TAN (If Any) | 13031

PAN No.(If Applicable} | AACCJ2950L

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE '
Year : .f"2021-2022_ One Time Flat/Block No. SAHKAR NAGAR PANVEL

~ Account Head Details

Amount In Rs.

Premises/Building

0853013901 -Fees and Royalties

330600.00

Road/Street

Areal/Locality Dhule

Town/City/District

PIN

R‘;zrna_r_k_s_ iIfA:ﬁy}- sh L RN =

o e 2 on
Demand Nofe No.i15132. 6 Fagne

Lo : L

|82/ Nakane Taiav 500

t"é-kund_ane Mouje Morane PL Gut No

P Amount In | Three Lakh Thirty Thousand Six Hundred Rupe-es Only
Total 3,30,600.00 | Words
ayment De K'OF BARODA = ."FOﬁ-I:US'E-IN%R%éE'IVINGsEmNK
Cheque-DD Details Bank CIN |Ref.No, |02003942021122701582| 1267569730
Cheque/DD No. Bank Date |RB! Date |(27/12/2021-15:33:16 Not Verified with RBI

Bank-Branch :»

.

-:|BANK OFiBARODA

SerollNo- Date . | Not Verified with Scroll

Mobile No. :

Print Date 27-12-2021 03:33:29

Page 1/1

9730005555
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Payment Successful

Your Payment has been processed! Details of transactions are included below

Transaction Date : 27/12/2021 15:37:54 Demand No. :
Billing Name J M MAHATRE INFRA PTIVATE Transaction’ Ne. :
LIMITED

Bank reference No. :

Billing Address : SAHKAR NAGAR PANVEL
N Order Status

Billing City - Dhule

Payment Mode :
Billing Stateé : Maharashtra

Currency :
Billing Zip : 425404

Amount :

(. Billing.Country : India

Billing Contact No. : 9730005555

Billing Email: . . mmrprojectsdhule@gmail.com

DN/15132/1 !
110370063912

1284520433

Success

Net Banking

INR

38260.00
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TRANSLATED COPY OF ANNEXURE R-5-4

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 43/2022 Date :- 24/02/2022

Read 1 1.

Applicant:-

Application dated 07/01/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 10/01/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 07/01/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 10/01/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 10/01/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 10/01/2022. and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 10/01/2022. to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 25/02/2021 to 03/03/2022
(12 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 106 2551 5300 3 (Total Receipts 100,
Receipt Book 5
2 107 5301 5350 3 Brass )
In total of 450 brass,
3 108 5351 5400 3 Total 450 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said

permit order, immediate action should be taken against the

concerned and a report should be submitted. Also, after the expiry

of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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MTR Form Number-6

GRN

MHO011455079202122E

BARCODE

ST R TR R L LR ERTE IR IR

Date

10/01/2022-17:47:26

Form ID

Department

Revenue Department

Payer Details

Mineral Concession Fees, Rates And Royalties

Type of Payment Receipts from Minos Minerad Rules in Rural Area

TAX 1D / TAN (if Any)

13031

PAN No.(If Applicable)

AACCJ2959L

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE
Year 2021-2022 One Time Flat/Block No. SAHKAR NAGAR PANVEL

Account Head Detaiis

Amount in Rs.

Premises/Building

0853013901 Fees and Royaities

330600.00

Road/Street

Areal/Locality

Town/City/District

Dhule

PIN

Remarks (If Any)

Demand Note No.:17475, 6 Fagne 1o Kundane Mouje Morane Pr.L Gut No.

62/1 Nakane Talav 50

Amount In | Three Lakh Thirty Thousand Six Hundred Rupees Only
Total 3,30,600.00 | Words
Payment Details BANK CF BARODA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref, No. 0200398420622011002063| 1269479914

Cheque/DD No. Bank Date |RBI Date | 10/01/2022-17:48:34 Not Verified with RBi
Name of Bank F Bank-Branch BANK OF BARODA
Name of Branch ! Scroll No. . Date Not Verifizd with Scroll
Department ID : 33509 J | Mobile No. : 9730005555

Psge 1/1 Print Date 10-01-2022 05:50:36




Transaction Date :

Billing Name :

Billing Address :
Billing City :
Billing State :
Billing Zip :

Billing Country :

Billing Contact No. :

Billing Email :

Payment Successful

Your Payment has been processed! Details of transactions are-included below

2022/10/01 05:58 PM

J M MAHATRE INFRA PTIVATE
UMITED

SAHKAR NAGAR PANVEL
Dhule

Maharashtra

425404

India

9730005555

mmrprojectsathule@gmail.com

Demand No. :

Transaction No. :

Bank reference No. :

Order Status :

Payment Mode :

Currency :

Amount :

DN/17475/1
111383938554
1286430302
Success

Net Banking

INR

38260.00
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TRANSALTED COPY OF ANNEXURE R-5-5

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 58/2022 Date :- 10/03/2022

Read 1 1.

Applicant:-

Application dated 03/03/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 08/03/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 03/03/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 08/03/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 08/03/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 08/03/2022.and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 08/03/2022. to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 10/03/2021 to 21/03/2022
(12 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 109 5401 5450 50 (Total Receipts 100,
Receipt Book 3 Brass )
In total of 300
2 110 5451 5500 50 brass,(Total Receipts
50, Receipt Book 1
Brass )
3 18 851 900 50 Total 350 brass,
Sd/-
Seal of
PPt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.




CHALLAN
MTR Form Number-6
GR¥  MHO0142677012021228 |BARCODE Il G111 ERIIHERS (1 RTINS EER Date 08/03/2022-17:28:58 | Form 1D
4
1Department Revenue Department Payer Details
|
( Mineral Concession Fees, Rates And Royatties TAXID | TAN (f Any} | 13031
Type of Payment Receipts from Minor Mineral Rules in Rurat Area
PAR No.{If Applicabie) | AACCJ2955L
Office Name TAHSADAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
]
[Locaﬂon DHULE
!
lYear 2021-2022 One Time Flat/Block Mo. SAHKAR NAGAR PANVEL
i Acegount Head Details Amourt In Rs. | Premises/Building
f
Eﬁ%&@m&-ﬂi Fees and Royalties 330600.60 | RoadfStreet
Areallocality Chule
L
lt Town/City/District
; PIN
-
Remarks (If Any)
DN:27828, Gut No 5241 Makane Talav Murum royalty 500 Brass
!
{
{
&
i
§
b
f
i Amount I | Three Lakh Thirly Thousand Six Hundred Rupees 3
|
1]
[Tatas 3,30,500.00 | Words
|
!P‘apmmrt Details BANK OF BARODA FOR USE IN RECEIVING BANK
; Cheque-DD Details Bank CIN | Ref. Ma. EQQOOSM2022030801494 1277144822
T
iCheqee*DD MO. Bernk Date | RBI Date | 08/03/2022-17:30:25 Not Verifted with RBI
b i
5
| Name of Bank Bark-Branch ! BANK OF BARODA
L —
i T
| Name of Branch Scroli No. , Date | Not Verified with Scroll
Degastment (D : 52584 Mobile No. : S730005555

= Print Date 08-03-202% 05:33:34




34¥22, 538 FM P h gov.in/Payment: ] 1 7 5
Payment Successful ;
Your Payment has been processed! Details of transactions are included below I
| Transaction Date : 2022/08/03 05:39 PMA Demand No. : DN/27398/1
Billing Name : 3 M MAMHATRE INFRA PTIVATE Transaction No. : Wi437692277
LIVSTED
Bank reference No.: 1294093581
Billing Address : SAHKAR RAGAR PANVEL
Osder Status : Success
Billing City : Bhulele
Payment Mode : Net Banking
Billing State : Maharashira
Currency MR
Billing Zip : 425404
Amount 38260.00
Billing Country : india
Biling Contact No.: 9730005555
Biffing Email : mmrprojecisdinte@gmail com

kip s fmehahinony matarashtea gov.m/FaymeriResponse aspx.




o ARG Faion, gy ey ANNEXURE/RS5-6
I Rieeiiert srfed Jamaeia bpe g 3

- m
gREIITR AT 03462-234890 $-96 ~tahdhulecity@gmail.com
PHID/ M/ RIE /BT [, /203 f&Ti® 19 (/703 /202
qrac 9 ASIEN == 9.51.99.78 T §751 116515 e TS WIe 7 8UEDR TR Taes aam 19 U8 kg aran

{1 9y/03 /2033 Asfia arst

R FTEIRIS AT ITSTTH SRR AT IR Ffeich ¥ 2039 Aot ifRgar

3598 MUrEfrsr Sea ffam 9y wefies vt

B HETIIED () qA1 aRAT Fidare, Wt s et e, 9o aRheds w1
% .NHAI/PIU-Dhule/NHE/Royalty/3030-39/93y, f&.94/09/3039.

4. T T SR fAUFTIREies e fIofT 85,3098/ .35./39/5755-9 f.2%.99.30919

§. fTie 33/03 /2032 IS 00cy3 T SEBET TN TSR WR FSTET T

e

SWRIT fATITTaR AT AIex FR0d A4 B, S GB35 01Lf5.ARe € BiE 7 92
HEPR TR U146 ol s 7 ordRra Tt #er oy a1, Rrarmiie e = 53/9 (TeBTOl T5Ta UG
Yoo FTH Tt MRS (537 ) frsswr Bl A 94/03/2022 AN sHE Braterara Rt o) wie e
e,

TG T .G §1 WIS AT I IS T8 % o BRI et A sl
quoowwmmﬁmﬁmﬁ.mmmmaﬁﬂmg&mmm@
are At =S AR 3.5 910 Rraridiss e €2/9 (T o ) dm Yoo ST HIHl, G4 ATEIH
B0 WRIT FHROTBIH m.wﬁmﬁamﬂmgémﬁwmg&aﬁaﬁmﬁwm@ﬁv@ww
FHFAT TS JFSS AT T WEHTH PRI WA (ATGRET ST ) Rt 31, TeR e e

- % T IoHURY fAurmaEie s R $.2098/0.5./330/915-9 12.3.99.3099 Wi
TRIAR T F8THT Tfdresvor (NHAY) RTSEIT #ETI Urarye G fiwr weme® (NHIDCL) |idwife
W@W/me,mﬁa/wm/wmmmmm
FTHIHIT ORI oaTe) TRAE T

ST TS TR FEVIRT A, 709 QAT (751 1.5 ) & 21775 810 5 og, BT § oy
HTHI TR HROTR IR, T84T .S 5967 U1.f5 TR Yoo TN THH AR NS AN FRIATER A0
TN ASTER FHIS BRITGATT AN TSI BIVFIRT HEY R 33 /03 /3033 A ST BT 27l
38 T TS aEde SRS Widle aeaER ATEIF HRUTR 3ATe. 9) SR HHD 9)GJ-95 AV-o48y
SR HHID )GJ-9§ AV-0(0%8  TUR HHIB 3)GJ-9E AV-0459 8) SUR D GJ-9E AV-0449  Y)GJ-9§ AV-(3E
&SI THHID MH-9¢-BG-9940 1) STR SFHIFGI-9E AV-0889 ¢) SUX SHHID GJ-9§ AV-0R¥Y ) SUR HHIE G-
& AV-0L88 90) SR HHIH GJ-95 AV-0§194 T AR ATE S HRUMR AT

ﬁéﬂmﬁﬁaﬁﬁmquawwﬂﬂwm—%a&%mﬁw,ﬁaﬁﬁ
TOH Th ST B §oo/- THIUI TPHT Yoo I Wgec WY T 3 00000/- TRH} 90 % &HH 30,000/- 3O
W1 Yoo/~ ST TS 900 RN TP % 3,30,600/- ( e} BT AT FTT A BAR T3} T ) T
FSTER i 33/03/2032 M 1R Hex1 . TE Wi TeeR Rresr @lie gRrsH g5 ICIC Account
no-&8§30900340¢ TMVRIFST A IENreaT 90 TF %.30,000/- HF @1eR) I B9IR B9 ) Tael Yap oleR
Tidehg faATH3R /03 /3033 ISl A ISR AABET HRUAT Il T TP BRIt Trad) aex
ST I8 AT SHAURYA TECHNOSOFT PVT LTD T HeRTS ¥ @i el §039¢Y8R4Y9 IT,WAHHID
meqﬂwx’qvaao/-@é?wqarmaﬁaﬁﬁﬁ?i?mq/os/qwq YA SHIS BratHaTa
Tl ATER FAT AR,
el fifidie $Sear Faaar o %mamquooamﬂwmﬂaérﬁm@ﬁa
Sﬁ@rﬁa‘?q‘wwawaﬁﬁw-maﬁwﬁwagaamwﬁwmr@awﬁﬁu




177

H9-TST1S! 1RTO), 3 3. %
¥/~ IF e asedss AT I ey
WWTTQWWWWWW-%WWWW.

=1,

F=



178

TRANSLATED COPY OF ANNEXURE R-5-6

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 60/2022 Date :- 24/03/2022

Read 1 1.

Applicant:-

Application dated 15/03/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 22/03/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 15/03/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 22/03/2022in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 22/03/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 22/03/2022.and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 22/03/2022. to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 25/03/2021 to 03/04/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TDI171 8501 8550 50 (Total Receipts 100,
Receipt Book 5
2 TD172 8501 8600 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said

permit order, immediate action should be taken against the

concerned and a report should be submitted. Also, after the expiry

of the deadline, the concerned applicants should submit a report on

how much excavation they have done.




CHALLAN
MTR Form Number-6

{GRN  MH014907801202122E  |BARCODE I i1 RIIBHRREH B0 HBUBEMERMMAN I | Date 22/03/2022-11:05:33| Form ID

Department  Revenue Department Payer Details !
l Mineral Concession Fees, Rates And Royalties TAX 1D/ TAN {If Any) E 13031 :
| Type of Payment Receipts from Minor Mineral Rules in Rural Area 'l
E PAN No.{If Applicable) | AACCJ2959L |
Icﬂﬁca Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED :

Location DHULE :r
| Year 2021-2022 One Time Fiat/Block No. SAHKAR NAGAR PANVEL i
{ i
! Aceount Head Details Amount In Rs. | Premises/Building ;

0853013901 Fees and Royalties 330600.00 | Road/Street j

Areafl_ocality Dhule ‘
Town/CityDistrict |
P

Remarks (if Any)

DN:29988, Fagne to Kundane Mouje Morane G No. 62/1 Nakane Talav

500 Brass M

Amount In | Three Lakn Thirty Thousand Six Hune..ed Rupees Only

Total 3,30,600.00 | Words
Payment Details. BANK OF BARODA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 02003942022032200425| 1279020946

‘C'nequeﬁDO Na Bank Date | RBi Date |22/03/2022-11:09:42 Noat Verified with RB!
Namea of Bank { Bank-Branch BANK OF BARODA

Neme of Brarch Sceall No |, Date f Not Verified with Scroll

i
Department il - 56423 Mobile No. : 8730005553

Print Date 22-03-2202Z 17:09:53




322727, $1:20 AM

f

tifps fmabakbar sahaceshiia gowniHgymeniRespense aspx

. DS — -

i Q Payment Successful
’

Your Payment has been processed! Details of transactions are included below

Transaction Date : 22/03/2022 11:20:06 Demand No. :
Billing Name : J M MAHATRE INFRA PTIVATE Transaction No. :
LIMITED

Bank reference No. :
Billing Address : SAHKAR NAGAR PANVEL

Orger Status :
Billing City : Dhule

Payrsent Mvade :
Billing State : Maharashtra

Currency :
Bilting Zip : 425404

Asvount
Billing Courdry : india

Billing Comact Mo. 9730005555

Billing Emiail : mmrprojectsdhule@gmail.com

https.//mahakhanij.rmaharashtra.gav.in/PaymentResponse . aspx

DN/29988/1
111449034787
1285969759
Success

Met Banking

INR

38260.00

T e e
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TRANSLATED COPY OF ANNEXRE R-5-7

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 76/2022 Date :- 05/04/2022

Read 1 1.

Applicant:-

Application dated 29/03/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 31/03/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 29/03/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 31/03/2022in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 31/03/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 31/03/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 31/03/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.



10.

11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 05/04/2021 to 14/04/2022
(9 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TDI181 9001 9050 50 (Total Receipts 100,
Receipt Book 5
2 TD182 9051 9100 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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SRN MHO016005252202122E | BARCODE

1 i LS e i

Date 31/03/2022-17:50:10

Form 1D

Department  Revenue Department

Payer Details

Mineral Concession Fees, Rates And Royalties

Type of Payment Receipts from Minor Mineral Rules in Rural Area

TAXID / TAN (if Any)

13031

PAN No.(If Applicable)

AACCJ2950L

©ffice Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE
Year 2021-2022 One Time Flat/Block No. SAHKAR NAGAR PANVEL
Account Head Details Amount In Rs. | Premises/Building
0853013901 Fees and Royatties 330600.00 | Road/Street
Areall ocality Dhule
Town/City/District
PIN
Remarks (If Any)
DN:31944, 06 Fagne to Kundane Mauje Morane PL Gut Nax 83 (Nakane
Talav) 5
|
{Amount In | Three Lakh Thirty Thousand Six Hundred Rupeas Qnly
Tatal 3,30.,600.00 | Words
| Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK
Cheque-DD Details 8ank CIN | Ref. No. 02003942022033103522 . 1250506248
l Cheque/DD No. Bank Date |RBI Date |31/03/2022-17:50.59 ot Verigea with RB!
Mame of Bank J Bank-Branch BANK OF BARODA
{Na-me of Branch Scroll No. , Date Not Verified with Scroi
Sagartment 1D : 60754 Mobile Na. : Q7IT0O5555

Print Date 3%-03-2022 35:52:48
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1 Payment Successful

Your Payment has been processed! Details of transactions are included below

Transaction Date :

Billing Name :

Billing Address :
Billing City:
Billing State :
Billing Zip :

Billing Country :

Billing Emait :

Billing Contact No. :

31/03/2022 18:00:32

J M MAHATRE INFRA PTIVATE
LIMITED

SAHKAR NAGAR PANVEL
Bhule

Maharashtra

425404

India

9730005555

mmrprojectsdhule@gmail.com

hitps:/imahaknany manarasnira. goesndPayrmentRle spacie 3spx

Demand Na. :
Transaction Mo. .
Bank reference No.
Order Status.:
Payment Made
Currency :

Armount :

e — e ———

DN/31944/2
111458190479
1297457175
Success

Net Banking

INR

38260.00
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TRANSLATED COPY OF ANNEXURE R-5-8

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 82/2022 Date :- 13/04/2022

Read 1 1.

Applicant:-

Application dated 07/04/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 13/04/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 13/04/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 13/04/2022in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 13/04/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 13/04/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 13/04/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 15/04/2021 to 26/04/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD173 8601 8650 50 (Total Receipts 100,
Receipt Book 5
2 TD176 8651 8700 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.




CHALLAN
MTR Form Number-6

GRN  MH000502054202223E |BARCODE  HIMIENIERHUINHNIINEHERIRHAIRINIEE | Date 13/04/2022-11:28:02| Form ID
Department Revenue Department Payer Details
| Mineral Concession Fees, Rates And Royalties TAX ID / TAN (if Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area
PAN No.(If Applicable) | AACCJ2959L

Town/City/District

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE
Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL
Account Head Details Amount in Rs. | Premises/Building
0853013901 Fees and Royalties 330600.00 | Road/Street
ArealLocality Dhule

PIN

Remarks (If Any)

DN:32921, NH No. 6 Fagne to Kundane Mouje Mcane PL Gut No. 62/1

(Nakane Ta
Amount In | Three Lakh Thirty Thousand Six Hundred Rupees Only
Total 3.30,600.00 | Words
Payment Details BANK OF BARODA FOR USE iN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 02003942022041300375| 1282204374
Cheque/DD No. Bank Date |RBI Date | 13/04/2022-11:29:07 Not Verified with RBI

Name of Bank

Bank-Branch

i BANK OF BARODA

Name of Branch

Scroll No. , Date

]
| Not Verified with Scroll

Department ID : 62751

Mobile No. : 9730005555

Print Date 13-04-2022 11:31:34




4113/22, 11‘3" AM

https:

Q Payment Successful

Your Payment has been processed! Details of transactions are induded below

Transaction Date :

Billing Name

Billing Address :
Bifling City :
Billing State :
Billing Zip :

Billing Country :

Bifling Contact No. :

Billing Email :

13/04/2022 11:37:09

J M MAHATRE INFRA PTIVATE
LIMITED

SAHKAR NAGAR PANVEL
Dhule

Maharashtra

425404

India

9730005555

mmrprojectsdhule@gmail.com

hups:/imahakhani, maherashira gov.in/PaymentResponse aspx

a3px

Pemand No. :

Transaction No. :

Bank reference No. :

Order Status :
Payment Mode !
Curvency :

Amount :

DN/32921/1
111470477253
1299152607
Success

Net Banking

INR

38260.00
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TRANSLATED COPY OF ANNEXURE R-5-9

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 88/2022 Date :- 27/04/2022

Read 1 1.

Applicant:-

Application dated 20/04/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 25/04/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1



212

Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 20/04/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 25/04/2022in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 25/04/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 25/04/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 25/04/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.



10.

11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 27/04/2022 to 06/05/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.



216

15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD175 8701 8750 50 (Total Receipts 100,
Receipt Book 5
2 TD176 8751 8800 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said

permit order, immediate action should be taken against the

concerned and a report should be submitted. Also, after the expiry

of the deadline, the concerned applicants should submit a report on

how much excavation they have done.




CHALLAN
MTR Form Number-6

GRN  MH000974742202223 |BARCODE M IIRIEIESREG M RN ERUMIAINNUEE | Date 25/04/2022-15:25:21 | Form ID

Department  Revenue Department Payer Details
Mineral Concession Fees, Rates And Royalties TAX ID / TAN {If Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area
PAN No.{If Applicable} | AACCJ2950L
Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE
Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL
Account Head Details Amount In Rs. | Premises/Building
0853013901 Fees and Royalties 330600.00 ; Road/Street
Areal/tocality Dhule
L
Town/City/District
PIN
Remarks (If Any)

DN:33996, No. 6 Fagne to Kundane Mouje Morane PL Gut No. 62/1

Nakane Talav

AmountIn | Three _akh Thirty Thousand Six Hundred Rupees Only

Total 3,30,600.00 | Words

Payment Details BANK OF BARODA _ FOR USE !N RECEIVING BANK

. Cheque-DD Details Bank CIN | Ref. No. 02003942022042500769| 1283737073
Cheque/DD No. Bank Date |RBi Date |25/04/2022-15:27:01 Not Verifiea with Bl
Name of Bank Bank-Branch BANK OF BARODA

Name of Branch Scroll No. , Date Not Verified with Scroil

Dapartment ID : 64693 Mobite No. : . _9730005555-

Page 7.1 Frint Cate 25-0¢:-20:22 03:23:¢0
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¢

! 0 Payment Successful

X

|
|
!
Your Payment has been processed! Detalils of transactions are included below ‘

Transaction Date : 25/04/2022 15:30:44 Demand No. : DN/23996/1 I
Billing Name : J M MAHATRE INFRA PTIVATE Transaction No. : 111482652096
LIMITED

Bank reference No. : 1300686620
Billing Address : SAHKAR NAGAR PANVEL

Order Status : Success
Billing City : Dhule

Payment Mode : Net Banking
Billing State : Maharashtra

Currency : INR
Billing Zip : 425404

Amount : 38260.00
Billing Country : India

Billing Contact No.: 9730005555

Billing Email : mmrprojectsdhule@gmail.com

hrips/faheknani] maharashtra gov.in/PaymentRespornse aspx
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TRANSLATED COPY OF ANNEXURE R-5-10

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 92/2022 Date :- 09/05/2022

Read 1 1.

Applicant:-

Application dated 02/05/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 06/05/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 02/05/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 06/05/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 06/05/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 06/05/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 06/05/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 09/05/2022 to 20/05/2022
(12 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD177 8801 8850 50 (Total Receipts 100,
Receipt Book 5
2 TD178 8851 8900 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.




CHALLAN

MTR Form

Number-6

GRN  MHO001535135202223E | BARCODE M IMUEINEEHDARI HARI VCIRIQEAMINIMI AN | Date 06/05.2022-14:30:53 | Form ID
Department  Revenue Department Payer Details
Mineral Concession Fees, Rates And Royalties TAX ID / TAN (I Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area
PAN No.(If Applicable) | AACCJ2359L

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
{ Location DHULE |
Year 2022-2023 One Time r Flat/Block No. SAHKAR NAGAR PANVEL
Account Head Details Amount In Rs. | Premises/Building
0853013901 Fees and Royalties 330600.00 | Road/Street
! Areall.ocality Dhule
Town/City/District
PIN
Remarks (If Any)

Murum Royalty

DN:35165, Mouje Morane PL Gut no. 62/1 Nakane Taiav 500 Brass

|
Amount In | Three Lakn Thirty Thousand Six Hundred Rupees Only

Total 3,30,600.00 | Words |
Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK

1 Cheque-DD Details Bank CIN | Ref. No. 020035942022050600726 | 1285316986
Cheque/DD No. Sank Date | RBiDate | 06/05%2022-14:31:53 Not Verified with RB}

Name of Bank

T
| Bank-Branch

| BANK OF BARODA

| Name of Branch

Scroll No. . Date

Not Verified with Scroli

Department ID : 67435

Mobile Nc¢ : 9730005555

Print Date 06-05-2022 02:33:17
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https://mahakhanij gov.in/Pay Sponse.aspx
4
l | - B——
‘_ | Payment Successful
[ | Your Payment has been processed! Details of transactions are included below
1
o
[ & S .
[ -= e E
|
Transaction Date : 2022/06/05 02:36 PM Demand No. : DN/35165,1
Billing Name - J M MAHATRE INFRA PTIVATE Transaction No. 111495458795
LIMITED
Bank reference No. : 1302265605
Billing Address : SAHKAR NAGAR PANVEL
Order Status : Success
Billing City : Dhule
Payment Mode : Net Banking
Billing State : Maharashtra
Currency : INR
Billing Zip : 425404
Amount : 38260.00
Billing Country : India
Billing Contact No.: 9730005555

Billing Email : mmrprojectsdhule@gmail.com

hitps /mahakban; maharast v a gov in/PaymeniResponse aspx
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TRANSLATED COPY OF ANNEXURE R-5-11

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 100/2022 Date :- 20/05/2022

Read 1 1.

Applicant:-

Application dated 17/05/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 06/05/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 17/05/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 06/05/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 19/05/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 19/05/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 19/05/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 20/05/2022 to 29/05/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD179 8901 8950 50 (Total Receipts 100,
Receipt Book 5
2 TD180 8951 9000 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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MTR Form Number-6

GRN  MH002119031202223E |BARCODE I IHITIESHNITANENRIINENMAINIAM | pate 20/05/2022-11:12:56 | Form ID
Department Revenue Department Payer Details
Minerai Concession Fees, Rates And Royalties TAX ID / TAN (if Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area
PAN No.(If Applicable) | AACCJ2959L

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE
Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL

Account Head Details

Amount In Rs.

Premises/Buitding

0853013901 Fees and Royaities

330600.00

Road/Street

Area/Locality Dhule

Town/City/District

PIN

Remarks (If Any)

DN:36580, 6 Fagne to Kundane Mouje Morane PL Gut No. 62/1 Nakane

Talav
Amount In | Three Lakh Thirty Thousand Six Hundred Rupees Only
Total 3,30,600.00 | Words
Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 02003942022052000275| 1287217434
Cheque/DD No. Bank Date |RBI Date |20/05/2022-11:14:52 Not Verified with RBI

Name of Bank

Bank-Branch BANK OF BARODA

Name of Branch

Scroll No, , Date Not Verified with Scroll

Department ID : 70115

s

!

age 1/7

Mobile No. : 9730005555

Print Date 20-05-2822 11:15:03




330022, 11:18 AM
v

Transaction Date :

Billing Name :

Billing Address :
Billing City :

Billing State :

Billing Zip :

Billing Country :
Billing Contact No. :

Billing Email :

Payment Successful

Your Payment has been processed! Details of transactions are included below

20/05/2022 11:18:48

3 M MAHATRE INFRA PTIVATE
LIMITED

SAHKAR NAGAR PANVEL
Dhule

Maharashtra

425404

India

9730005555

mmrprojectsdhule@gmail.com

hitps /imahakhani.maharashtra gov.in/PeymentResponse aspx

Demand No. :
Transaction No.
Bank reference No. :
Order Status :
Payment Mode :
Currency :

Amount :

DN/36580/1
111509552061
1304165517
Success

Net Banking

INR

38260.00
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TRANSLATED COPY OF ANNEXURE R-5-12

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 108/2022 Date :- 27/05/2022

Read 1 1.

Applicant:-

Application dated 25/05/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 26/05/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 25/05/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 06/05/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 26/05/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 26/05/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 26/05/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 30/05/2022 to 07/06/2022
(9 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.



250

Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD183 9101 9150 50 (Total Receipts 100,
Receipt Book 5
2 TD184 9151 9200 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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Date 26/05/2022-15:58:07

Form 1D

Department Revenue Department.

Payer Details

Type of Payment Receipts from Minor

Mineral Concession Fees, Rates And Royaities

Mineral Rules in Rural Area

TAX 1D/ TAN (if Any)

13031

PAN No.(If Applicable)

AACCJ2958L

Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE .
Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL -
Account Head Details Amount In Rs. | Premises/Building
0853013901 Fees and Royalties 330600.00 | Road/Street
ArealLocality Dhule
Town/City/District
PIN I \ | I
L o
Remarks (If Any)
DN:37210, Mauje morane Nakane talav 500 brass murum royalty
e S
Amount in | Three Lakh Thirty Thousand Six Hundred Rupees;\;y
TI'ot:-.tl 3,30,600.00 | Words
Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 02003942022052601047| 1288011705
Cheque/DD No; ‘ Bank Date |RB! Date | 26/05/2022-15:59:16 N; Variied wﬂ;

|
| Name of Bank

‘ Bank-Branch

BANK OF BARODA

|
Name of Branch

! Scroll No. , Date

Mot Verified with Scrol

Department 1D : 71726

Page 1/1

Mobite No &730C

Print Date 26-.%-202. 03



Payment Successful,

Transaction Date :

Bitling Name :

26/05/2022 16:03:33

Your Payment has been processed! Details of transactions are included below

https: i gov.in/P, sponse. aspx
Demand No. : DN/372101
Transaction No. : 111515612367

J M MAHATRE INFRA PTIVATE
LIMITED

&

URS AmahERrse g mavarashtee Gev o PoymeniResponse aspx

Bank reference No.. 1304960952
Billing Address : SAHKAR NAGAR PANVEL=
Order Status : Success
Billing City : Dhule
Payment Mode : Net Banking
Billing State Maharashtra
Currency : INR
Billing Zip : 425404
Amount ; 38260.00
Billing Country : India
+ Bifling Contact No. : 9730005555 .
Billing Email : mmrprojectsdhule@gmail.com '
|
\.._.—___,______,__ —— e —_— — — - -~
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TRANSLATED COPY OF ANNEXURE R-5-13

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 111/2022 Date :- 01/06/2022

Read 1 1.

Applicant:-

Application dated 01/06/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 04/06/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 01/06/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 06/05/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 04/06/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 04/06/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 04/06/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.



10.

11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 08/06/2022 to 19/06/2022
(12 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD185 9201 9250 50 (Total Receipts 100,
Receipt Book 5
2 TD186 9251 9300 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said

permit order, immediate action should be taken against the

concerned and a report should be submitted. Also, after the expiry

of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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CHALLAN
MTR Form Number-6

4 GRN  MH002866874202223c | BARcoODE N ITIINENIENI IRIARIINESMMIHIOIY | pate 04/06/2022-11:33:16 | Form ID 4]

Department Revenue Department’ Payer Details

Mineral Concession Fees, Rates And Royalties TAX 1D/ TAN (If Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area

PAN No.(If Applicable) | AACCJ2959L

Office Name TAHSILDAR DHULE Full Name fJ M MAHATRE INFRA PTIVATE LIMITED

Location DHULE

Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL

Account Head Detalls Amount In Rs. | Premises/Building

0853013901 Fees and Royalties 330600.00 | Road/Street

ArealLocality Dhule

Town/City/District

PIN |

Remarks (If Any)

DN:38214, No. 6 Fagne to Kundane Maoje Morane PL Gu! Ng #2

Nakane Talav

Amountin | Three Lakh Thirty Thousand Six Hundred Rupees Oniy

Total " 3,30,600.00 | Words
Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 02003942022060400235| 1289108982

Cheque/DD No. Bank Date |RBI Date i 04/06/2022-11:35'45 Not Venﬁeuh.:/::-n_ f;e
| Name of Bank ' | Bank-Branch | BANK OF BAR.ODA E .
| Name of Branch ' Scroll No. , Date | Not Verifiec with Scroll T

| Department ID : 73430 I Mobile Nu_ o _973'000_5555

Page 177 Print Date 04-06-202%



5 AM

Transaction Date:

Billing Name -

gilling Address :
gilling City :
Billing State :
gilling Zip :
Bitling Country:
Billing Contact No.:

_Billing Email : -

Payment Suc

Your Payment has been process

hitps:Jimzhakhani.menarashim.gous

ces‘sful

2022/04/06 11:37 AM

J M MAHATRE INFRA PTIVATE
LIMITED

SAHKAR NAGAR PANVEL
Dhule .
Maharashtra

425404

India

9730005555

mmrprojectsdhule@gmail.com

hitpsutit

el
i)

hirs gov.i/PéY

od! Details of transactions are incduded below

Demand No. :

Transaction No. :

Bank reference No.

Order Status
payment Mode:
Currency :

Amount :

DN/38214/1
111524837070
1306056685
Success

Net Banking

INR

38260.00
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TRANSLATED COPY OF ANNEXURE R-5-14

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 113/2022 Date :- 10/06/2022

Read 1 1.

Applicant:-

Application dated 10/06/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 10/06/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 10/06/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 06/05/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 10/06/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 10/06/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 10/06/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.



10.

11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 20/06/2022 to 29/06/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD187 9301 9350 50 (Total Receipts 100,
Receipt Book 5
2 TD190 9351 9400 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said

permit order, immediate action should be taken against the

concerned and a report should be submitted. Also, after the expiry

of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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CHALLAN
MTR Form Number-6

GRN  MHO003195828202223E | BARCODE §IE I i RN NI B | pate  10/06/2022-15:25:54 | Form ID

Department  Revenue Department Payer Details

Mineral Concesslon Fees, Rates And Royalties TAX 1D/ TAN (If Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area

PAN No.(If Applicable) | AACCJ2959L

Office Name TAHSILDAR DHULE | Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE N
Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL _
Account He'ad Details Amount In Rs. | Premises/Building
0853013901 Fees and Royallies 330600.00 | Road/Street ]
I‘e _ Area/Locality Dhue

Town/City/District
| 1
BER

Remarks (If Any)

DN:38964, Morane PL 62/1 Nakane talav 500 Brass Murum raoyaily

2
@
Amount in | Three Lakh Tnirty Thousand Six Hundret Rup. i< ™
Total 3.30,600.00 | Words
Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK |
i Cheque-DD‘Details Bank CIN | Ref. No. 02003942022061000990| 1290027017
Cheque/DD No. | Bank Date |RBI Date | 1(/06/2022-15:26:58 Net Ver: V:__ R(
i: Name of Bank ' Bank-Branch BANK OF BARODA .
| Name of Branch Scroll No. , Date | Not/erifizg witn Scrob i
Department ID : 74628 o Mobile No 57300053

Pags 171 Print Date 10-0C-00 25 ¢
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£ SRR ——— e,

Payment Successful

Your Payment has been processed! Details of transactions are included below

Transaction Date : 2022/10/06 03:30 PM Demand No. : DN/383864/1
Billing Name : J M MAHATRE INFRA PTIVATE Transaction No.: 111531425355
LIMITED ,
) Bank reference No.: 1306973938

Billing Address : SAHKAR NAGAR PANVEL

Order Status : Success
Billing City : Dhule

Payment Mode : - Net Banking
Billing State : Maharashtra

Currency : INR
Billing Zip : 425404

AmOUTS 38260.00
Billing Country : India

Billing Contact No.: 9730005555

Billing Email : mmrprojectsdhule@gmail.com

<

hups /mangkhaniy makiae b gev iniPaymentResponse aspx
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TRANSLATED COPY OF ANNEXURE R-5-15

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 126/2022 Date :- 21/07/2022

Read 1 1.

Applicant:-

Application dated 27/06/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no.00853 dated 21/07/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1
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Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 27/06/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 06/05/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 21/07/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No.
646301002508 and was collected through independent Challan from the
applicant on 21/07/2022 and the receipt has been submitted in this office.
The applicant has also submitted the Account Number Challan Receipt
Book Fee for an Amount of Rs.8260/- dated 21/07/2022 to this office
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through the Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT. LTD.

According to the rules specified & the authority given to me for

excavation of 500 brass murum in accordance with the provisions of the

Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the

conditions mentioned below under the Government Decision No. 2016/

Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and

Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

l.

2.

The Permit will be valid from 7.00 am to 6.00 pm.

It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

Excavation should not be done to a depth of more than 20 feet

from the ground surface.

An account of the excavated material should be kept and

submitted on completion of the period

Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.



10.

11.

12.

13.

14.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 21/07/2022 to 30/07/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TD189 9451 9500 50 (Total Receipts 100,
Receipt Book 5
2 TD190 9551 9600 50 Brass )
In total of 500 brass,
3 Total 500 brass,
Seal of Sd/-
PRt (Sanjay Shinde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.

Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.

2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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CHALLAN
MTR Form Number-6

‘|GRN  WH005288122202223 |BARCODE IHINTIIENNEMUTHENBNIANNYNN | pate  21/07/2022-10:25:40 | Form ID
Department Revenue Department Payer Details
Mineral Concession Fees, Rates And Royalties TAX ID / TAN (If Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area SN~ ———
PAN No.(If Applicable) L AACCJ2959L
Office Name TAHSILDAR DHULE Full Name lJ M MAHATRE INFRA PTIVATE LIMITED
Location DHULE .
Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL s
Account Head Details Amount In Rs. | Premises/Building
0853013901 Fees and Royalties 330600.00 | Road/Street
Area/l.ocality Dhule
*‘: Town/City/District
PIN J ‘
Remarks (If Any) S
DN:40574, Fagne te Kundane Mojue Morane F . Gut No. 62/1 Nakane
® Talav 500 Br
AmountIn | Three Lakh Thirty Thousand Six Hundred Rupees Only
Total 3,30,600.00 | Words .
Payment Details BANK OF BARODA L FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN [Ref. No. I02003942022072100228 1295393961
Cheque/DD No. Bank Date |RBI Date |21/07/2022-10:26:47 Not Verified with RBI.__
Name of Bank Bank-Branch BANK OF BARODA
Name of Branch Scroll No. , Date Not Verified with Scroll
Departmerit ID : 79562 Mobile No. : 9730005555
" '
Page 1/1 Print Date 21-07-2022 10:28:20
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Payment Successful’

Your Payment has been processed! Details of transactions are included below

Transaction Date :

Billing Name :

Billing Address :
Billing City :
Billing State :
Billing Zip :

Billing Country :

Billing Contact No. :

Billing Email :

2170772022 10:30:21

J M MAHATRE INFRA PTIVATE
LIMITED

SAHKAR NAGAR PANVEL
Dhule )
Maharashtra

425404

India

9730005555

»
mmrorojectsdhule@gmail.com

Demand No. :
Transaction No. :
Bank reference No.:
Order Status :
Payment Mode :
Currency .

Amount :

DN/40574/1
111576351875
1312341626
Success

Net Banking

INR

38260.00

<
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TRANSLATED COPY OF ANNEXURE R-5-16

Upper Tehsil Office, Dhule City

Old Collector's Office, Administrative Complex Dhule City

(Minor Minerals Branch)

Phone No. 02562-235410 Email:- tahdhulecity@gmail.com

No./Mi. Min/Permit/Off. . 933/2022 Date :- 02/08/2022

Read 1 1.

Applicant:-

Application dated 27/07/2022 filed by Ravidra S
Ahirao on behalf of J.M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No 492 Sahakar Nagar Panvel

Notification dated 4 June 2021 of Maharashtra

Government Gazette Extraordinary Part Four B

. Provisions of the Mumbai Minor Minerals Mining

Act, 1957

Letter No. NHAI/ PIU-Dhule/ NH6/ Royalty/ 2020-
21/ 135 dated 15/01/2021 issued by General Manager
(Technical & Project Director, National Highways
Authority of India, Dhule.

Government Resolution No. 2016/ Pr.No. /227/Water-
1 dated 29.11.2017 From the Department of Soil and
Water Conservation

Receipt of payment made under account head by

Grass Challan no0.00853 dated 01/08/2022

Permit

With reference to the above mentioned subject, it is submitted that

Ravindra S. Ahirao has submitted an application for getting 500 brass of

minor mineral (murum) on behalf of J.M. Mhatre Infra Pvt. Ltd. Market

1



289

Yard Plot No. 492 Sahakar Nagar Panvel for work in the area of Gat No.
62/1 (Nakane Lake) in Mauje Morane Ta. Dist. Dhule. The application for
the same has been received by this office dated 27/07/2022.

For this purpose, M/s J.M. Mhatre Infra Pvt. Ltd. Market required
500 brass of murum minor mineral for filling work of National Highway
No. 06 from Phagane to Kundane from the area of Gat no. 62/ 1 (Nakanen
Lake) Mauje Morane Pr. L. Ta. Dist. Dhule which is owned by Hon.
Executive Engineer Dhule Irrigation Division Dhule. Hon. Executive
Engineer Dhule Irrigation Department, Dhule has granted permission (No
Objection Certificate) to excavate the required 500 brass of soil and
murum required to be transported for filling work required for road
improvement works subject to the terms & conditions. As a result, the said
excavation, the existing lake will be deepened and the water storage will

increase to a large extent.

According to the provisions of the Government Resolution No. 2016
/ Case No. /227/Water-1 dated 29 11 2017 issued by the Department of
Soil and Water Conservation,, The Memorandum of Understanding with
National Highways Authority (NHAI) National Highway Infrastructure
Development Corporation (NHIDCL) Public Works Department is mainly
for excavation of new farm pond or removal of silt from the existing farm
pond, deepening/widening of rivulet, to remove Silt, soil, Murum stone

from the rivulet/ retention ponds/percolation ponds etc.

The soil and murum taken out from the said Gat will be used by J.

M. Mhatre Infra Pvt. Ltd. for the construction work of National Highway
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No. 06 from Phagane to Kundane. Similarly,M/s J. M Mhatre Infra Pvt.
Ltd. have deposited the fee as per government rules in the treasury through
grass challan with this office on 01/08/2022 in respect of the transportation
of 500 Brass Murum. Similarly, the following vehicles will be used to
transport the minor minerals. 1) Dumper number 1) GJ-16-AV-0675
Dumper number 2) GJ-16-AV-0641 Dumper number 3) GJ-16-AV-804 4)
Dumper number GJ-16-AV-0561 5) GJ- 16-AV 0551 6) Dumper number
MH-18-BG-1157 7) Dumper number GJ-16-AV-0846 8) Dumper number
GJ-16-AV-0836 9) Dumper number GJ-16-AV-545 10) Dumper number
GJ-16-AV-0944. The transportation will be done by this vehicle.

As per provisions of the Mumbai Minor Minerals Act, 1957 and
Maharashtra Land Revenue Act-1966, Royalty Fee for the Murum is
Rs.600/- per Brass in the Total Royalty Fee for 500 Brass is Rs. 3,00,000/-
and the 10% of Surface is Rs, 30,000/- and the Application Fee is 500/- as
well as the Rent of the Space is — 100/-In total amount of Rs.3,30,600/-
(amount in words is Rupees Three Lakh Thirty Thousand Six Hundred
only ) has been paid through Grass Challan on Dt. 01/08/2022. Also, an
amount of Rs.30,000/- (amount in words is Rupees Thirty Thousand)
1.e.10 percent of the Royalty fee of minor mineral has been deposited to
District Mineral Foundation Dhule from ICIC Account No. 646301002508
and was collected through independent Challan from the applicant on
01/08/2022 and the receipt has been submitted in this office. The applicant
has also submitted the Account Number Challan Receipt Book Fee for an

Amount of Rs.8260/- dated 01/08/2022 to this office through the
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Maharashtra Bank Account No. 60318579557 of SHAURYA
TECHNOSOFT PVT LTD

According to the rules specified & the authority given to me for
excavation of 500 brass murum in accordance with the provisions of the
Mumbai Minor Minerals Act, 1957 and the Maharashtra Act, 1966 and the
conditions mentioned below under the Government Decision No. 2016/
Case No./ 227/ Water-1 dated 29.11.2017 of the Department of Soil and
Water Conservation, the Permission is being granted subject to following

Terms & Conditions.

Terms & Conditions

1. The Permit will be valid from 7.00 am to 6.00 pm.

2. It should be noted that if the Permit holders deal with third parties
in this regard, the government will not be responsible for mutual

settlement and also the Permit cannot be transferred.

4.  Excavation should not be done to a depth of more than 20 feet

from the ground surface.

5. An account of the excavated material should be kept and

submitted on completion of the period

6.  Permit or outgoing receipt should be provided along with the
vehicle. If the outward receipt is not provided with the vehicle,
penal action will be taken against the vehicle owner if the vehicle

is found without the outward receipt.
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Violation of any condition shall be liable to cancellation of Permit.
If the minor minerals are extracted without permission, the said
minor minerals will be deposited with the government and penal

action will be taken.

Officials authorized by the Government, Director of Minerals or
officers Authorized by competent Officers may enter the premises

of the Permit and inspect the accounts and other documents.

Transportation should not be done at night. If it is found that it is

done, , the Permit will be cancelled.

The said permit will remain valid from 03/08/2022 to 13/08/2022
(10 days). If the minor mineral is not extracted within the period,

the Permit period will not be extended for any reason.

It should be noted that the xerox copy of the said Permit should
not be used, if it is used, the said Permit will be treated as

unauthorized and action will be taken as per rules.

Submission of No Objection Certificate from the District Water
Conservation Officer, Z. P. (L P) Dhule will be mandatory.

Except the mineral for which the Permit is granted, no mineral
shall be mined or removed without proper approval from the

competent mineral authority.

Any minor mineral or main mineral found working other than that
for which a Permit has been granted should be reported to the

competent authority within one week.
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15. The Permit Holder shall maintain full and accurate accounts of
the minor minerals mined from the Permit area, quantities of
minor minerals transported, register of labor employed for sales
work and record book of wages paid to them, project charges and

other amounts chargeable for this purpose.

16. In case any accident takes place while transporting the Minor
mineral excavated, the liability for damages will remain with the
contractor. If any court case arises, the court's decision will be
binding on the contractor. Also, in case of any kind of damage is
done to the land taken for the said work, the \the contractor will

be liable for pay compensation of such damage.

17.  Mahakhanij computer system has been implemented to control
and monitor mining and transportation of secondary minerals. In
order to prevent incidents of illegal minor mineral mining and
transportation, it is necessary to install GPS device for minor

mineral transportation vehicles.

Note:- 1. If it is found that the above conditions have been violated, the
Permit will be canceled and the mineral goods lying there will be

collected by the government.

2. If the vehicle is parked without a number plate, the Permit will be

cancelled and action will be taken as per rules.
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Sr. Book Serial Serial | Receipt| Quantity Mineral
No. | number | Number | Number
From up to
1 TUI51 7501 7550 50 (Total Receipts 150,
Two Receipt Book 4
Brass and One Receipt
2 TU152 7551 7600 50
Book — 2 Brass)
In total of 500 brass,
3 TU191 9501 9550 50 Total 500 brass,
Sd/-
Seal of
T::ilr;ri)fdrar (Sanj ay Shlnde)

Dhule City

Upper Tehsildar Dhule City

Copy to- Ravindra S. Ahirao on behalf of .M. Mhatre Infra Pvt. Ltd.
Market Yard Plot No. 492 Sahakar Nagar Panvel

Copy to- Talathi Morane, P. L.
2/- In case of violation of the terms & conditions as per the said
permit order, immediate action should be taken against the
concerned and a report should be submitted. Also, after the expiry
of the deadline, the concerned applicants should submit a report on

how much excavation they have done.
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CHALLAN
MTR Form Number-6
GRN  MHO005831869202223 |BArcope Il I HIINEHINNNIMIEANINIKNMMININ TN | Date 01/08/2022-10:39:14 [ Form ID |
\
; Department  Revenue Department Payer Details |
: Mineral Concession Fees, Rates And Royalties TAX 1D / TAN (if Any) | 13031
Type of Payment Receipts from Minor Mineral Rules in Rural Area |
PAN No.(If Applicable) | AACCJ2959L
Office Name TAHSILDAR DHULE Full Name J M MAHATRE INFRA PTIVATE LIMITED
Location DHULE - |
]I Year 2022-2023 One Time Flat/Block No. SAHKAR NAGAR PANVEL
j Account Head Details Amount In Rs. | Premises/Building
E 0853013901 Fees and Royalties 330600.00 | Road/Street
i ~ Areallocality Dhule
- _ Town/City/District
PIN |
Remarks (If Any) ]|
DN:42266, Mouje Morane Gut No 62/1 Nakane Talav 500 Brass Murum
) Royalty
E: |
f
Amount In | Three Lakh Thirty Thousand Six Hunared Rupees Only
;, Total 3,30,600.00 | Words
!
: Payment Details BANK OF BARODA FOR USE IN RECEIVING BANK i
\: Cheque-DD Details Bank CIN |Ref. No. 02003942022080100202| 1296754596 ]:
Cheque/DD No. Bank Date | RBi Date |01/08/2022-10:47:19 Not Verified with RBI |
|
Name of Bank _ Bank-Branch BANK OF BARODA - |
Name of Branch t Scroll No. , Date Not Verified with Scroll
Mobile No. : 9730005555

Department ID : 80452

Page 1/1 Print Date 01-08-2022 10:48:07
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TRANSLATED COPY OF ANNEXURE R-6

Upper Tehsil Office, Dhule
Administrative Complex, Old Collector's Office Dhule
E-mail:- tahdhulecity@gmail.com

(Minor Mineral Branch)
Telephone No. 02562-235410 Fax No. 02562-235140
No. / Minor Mineral / ED/ /2021 Date:- /08/2021

To,
Hon'ble Upper District Collector Sir, Dhule
(District Mining Branch)

Subject .- Regarding grant of temporary Permit for mining
transportation of minor minerals, silt/soil required for
work of four lane road from Mauje Phagane to
Maharashtra Gujarat Border (NH-6) along with water

conservation treatment.

Reference :- Letter from you Letter No. M.M/ ED/36/2021 dated
4/6/2021.

With reference to the above, it is submitted that Shri. J. M. Mhatre Infra
Pvt. Ltd. has been sanctioned the work of four-lane road from Mauje Phagane to
Maharashtra Gujarat Border (NH-6). Accordingly, as the company will use a
total of 40,000 (forty thousand brass) murum /soil from Mauje Nakane lake in
Dhule Taluka adjacent to Highway No. (NH-6), a request application has been
submitted through the reference letter to obtain a temporary Permit for mining

and transport of the said minor mineral.
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The said application has been investigated by the Circle Officer Dhule
Rural and they have submitted the following inquiry report.

As a large amount of silt/soil/ murum is available from the percolation
(Nakane Lake) area of Government Lake out of Gat No. 30 Mauje Chitod
Village, a request has been made to remove and transport 40,000 (in Words
Forty Thousand Brass) of murum from the said place. Hon. Executive Engineer,
Irrigation Department, Dhule, has given a No-Objection for granting a
temporary Permit for 10,000/- brass soil/murum/minor mineral from Nakane
Percolation Lake out of Government Gat 37. Under the Government of
Maharashtra Soil Conservation Department Government Decision No. /
Miscellaneous - 2016 / Case No. 227 / Water - 1 Ministry Mumbai dated
29/11/2017, a notification has been issued regarding combining of water
conservation treatment for soil/murum/stone required for highway development
program being implemented by the Ministry of Road Transport and
Highways/Ministry of theCentral Government. Accordingly, a request has been
made to grant a temporary Permit for the transportation of 40,000 bras of soil /
murum from Nakane Percolation Lake in Chitod Village out of Government Gat

No. 37.

When the panchnama of the above said area was done, the water storage
in the Percolation lake out of Government Gat 37 has decreased at present.
Along the receding water level, large quantities of approximately 40,000 to
50,000 brass silt/mud/murum are seen available. If the said minor mineral is

mined/transported, the water storage in the lake will increase to a large extent.

As the above mentioned Gat is a Government Gat and out of Gat No. 37

contains Percolation Lake, as per the request of the applicant, under
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Government Decision No. / Miscellaneous - 2016 / Project No. 227 / Water - 1
Ministry Mumbai dated 29/11/2017, of Government of Maharashtra Soil
Conservation Department, as per requisition, excavation and transportation
work with combination of water conservation treatment for soil / murum / stone
required for road transport and highway development program of Central
Government, application is humbly submitted to civil authorities at their
respective levels as per the rules for issuing the Permit. Along with it a 7/12

extract of land, statement, Panchnama etc. Documents are submitted.

Sd/-
03/08/2021
(Sanjay Shinde)
Additional Tehsildar, Dhule City



